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SHRI K. C. PANT : It 
d u tk  suggestion for action.

»  «a

M k  SPEAKER : Now papers to be 
l a i d  on t h e  T a M e .

1 2 * 0  h n .

PAPERS LAID ON THE TABLE
A n n u a l  R e t o r t  o r  H iW h js ta n  T e le -  

i n m n a  L n > .,  A m  I n d i a n  m s *  
g r a p h  ( S e v e n th  a m d t . )  R u l e s

THE MINISTER OF COMMUNICA* 
TlbNS (SHRI H. N. BAHUGUNA) : I 
be* to Jay on the Table

XI) A copy of the Annual Report 
(Hindi tnd English vertices) of 
the Hindustan Teleprinters Limited, 
Madras, for the year 1970-71 
along Wfth tiht Audited Accounts 
and the comments of the Comp-
troller and Auditor General there-
on under subjection (f) of 
aection 619A of the Companies 
Act, 1956. [Placed in Library* See 
No. LT—1647/72}

(£) (i) A copy of thfe Indian ‘flele-
ffkpb (Seventh Amendment) 
Rules, 1971 (Hindi and 
Ehrftih versions), £ub!fthed 
In Notification No. G. S. R. 
1471 in Gazette of India 
dated the 9& October, 197!, 
under stito-seattai (5) of 
section 7 of the Indian Tele- 
gfatfh Act, 1 ttS .

<ii) A statement (Hindi and 
EtgUsh versions) shooing 
reasons for delay in laying 
the above Notification. {Placed 
At JJtanp. No, LT~~ 
1648/713

A n n u a l  R e f o a t  o f  Q s o t h a l  V b o i l a n c b  
C o m m is s io n  a n d  N o t i f i c a t i o n s  V n » b *  

A l l - I n d i A  S e r v i c e s  A c t

THE MINISTER OF STATE JN THE 
MINISTRY OP HOME AFFAIRS (SHRI 
K. C. PANT) : On bihalf of Start Rim 
Niwaa Mirdha, I beg to lay on the table—

(1) (!) A copy of the Annual R«t»rt
(Hindi and English versions) 
of the Central Vigilance Com* 
mission for the y*af 1970*71.

(12) Memorandum (Hindi and 
English versions) explaining 
the reasons for non-accep-
tance by Government of the 
Commission's advice In 
certain cases mentioned in the 
above Report. [Placed in 
Library, See No. LT— 
1649/72]

(2) (a) A copy each of the following 
Notifications Hindi and English 
versions) under sub-section (2) of 
section 3 of the All India Services 
Act, 1951

(i) The Indian Forest Service 
(Fixation of Cadre Strength) 
Amendment Regulations, 
1972, published in Notificar 
tion No. G.S.R. 45(E) in 
Gazette of India dated the 
20th January, 1972.

(ID Hie Indian Forest Service 
(Pay) Amendment Rules, 
1972, published in Notifica-
tion No. <5. S. R. 46(E) in 
Gazette of India dated the 
20th January, 1972.

(iii) G.S.R. 47(B) published in 
Ottfeette of India dated the 
20th January, 1972 consti-
tuting for the States of Assam 
fcfed Meghalaya a  joint cadre 
of the Indian Forest Service,

(*v) G.S.R. 49(E) published in 
Qiattte of India dated the 
20th January, 1972 coostitu- 
ting for the States of Mainpur 
and Tripura *  joint e 
of the Indian Forest Servi


